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fISC.PETITION/CONTEP1PT PETITION/REVIEW APPLICATION NO.  

Shri B. Barua 	 APPLICANT (s) 

VERSUS 

Union of India & Ors. 	 RESPONDENT (s) 

fir D.0 Kanth Hazarika * 	 -__ADVOCATE FOR 
Mr Pram Sarma 	. 	 APPLICANT (s) 
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: OFFICE NOTE 	. D A I E 	' 	 COURT'S ORDER 
-------- 

, • 14594 ' 	Learned counsel Mr D.C.K. 
0' Hazarjka moved this application 

under Section 19 of the Administra- 
- - 	5-- 

- tive Tribunals Act, 1985 on behalf 

of the applicant, Shri B. Barua, 
- 

: SPii, Kapatj, 	ub Post Office, 
This application 	is in 	- . 	' Darrang District, 	for quashing the 
form bu 	ii 	0 time. -- 	

' punishment imposed on him vide order 

iiie U:;Ie(;.C.F. under Memo No.H-'2/tarnps/111 	dated 
- 	. 0 	 - 	- I 

- 
br 	3 	) 	- 	p3sUe0 	- 	- , I 	pu-r 	ne L,4.I 	4 	RflfleXur9L) 

'NO..''LO 	, ' passed by the Superintendent of 
Dated 	..(D/ 1/ 	........• 	- 	. 	' Post Offices, Darrang Oijsj0, 

- Tezpu,. P8Used statement of 

0 	ReQistri4 	- 

V 

: grievances and reliefs sought for 
in this application. 

The 	 was asked by 
* the authority vide letter dated 

. 	. 	 , 24.2.1994 (Annexure-C) to submit 
• 	 . explanation for the news item 

• published in the ' Sentinel' issue 
of 24.2.1994. It is subjttQd that 
due to illness he could not submit 
the explanation and availed leave. 

• Thereafter, the applicant was served 
• : with a notica dated 29.3.1994 
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(nnexure.F) 	 him about 

	

. 	. 	... .,th..proposed.áctjdfl under Rule 16 

CCS(CCA) Rules 1965. 
• 	. 	•; 	:..:. 	 ,. 	iaccompanied bYthe Sttement of ..• 	. 	.• . 

	imputation of.misconduct/mjsba 

hay jour and to submit . statement in 

'.dafpnc. Th applicant had 
t 	

.sUbmjttedwrjtten.statement in 

' dlef ence.k Copy of the written 

,statement has not bean annexed 

.,. .........' T.erea?tar, th.impugned order of 

1. 

I
, 

0 	
. 

• 1 

0, 

4 	 •4. 	 0 

•1' 

punishmeit dated 22.8.1 994 was 

imposed.Thade?ence taken in his 

written statement datad 1 114.1 994 

had been quoted in the order. The 

:. Superintendent of Post 0ff1ces, 

Oarrang Division, iezpur, held the 

applicant guilty of negligence, 

which led to the criticism by the 

• Press about the affairs of the 

Post Office and, therefore,. ,. 

imposed penalty by withholding one 

increment far one year.. 

Learned Sr. C.G.S,C. I!r S. 

Ali submits that this applicat.on is 

premature on the ground of non 

e.xhauting the remedIes availabL6to 
the applicant bsfore.approaching the 
Trbunal. Remedy by way of appeal 

against the impugned penalty is 
•: available to the appijcant •  There 

fore, we propose not to comment as 

to the.correctness or otherujsaof 

the impugned order at this stage' 
f 	. 	 . 

The application Lie not enter-
tained and rejected; 

The applicant is at liberty to 
'prefer appeal to the appropriate 

authority,it so advised. Ifl.the event 

/ 
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14.6.94 	' 

of filing appeal within 30 (thirty) 

5 days 	from today, the 14.6.1994, the 
appellate authority shall entertain 

• the appeal 'treating it to be not 
barred by limitation. 

Vjca-'Chairman 

Copy of the order may be 
furnished totha. counsel for the nt<m Member 
parties. 
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